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IN THE EENTRAL ADMIMISTRATIVE TRIBUNAL {Z/

PRINCIPAL BEMCH
NEW DELHT,

0.A. 365/1996 Datad 16-2-1996

Hon'ble Smt.Lakshmi Swaminathan, Member (3)
Hon'ble Sh.K,Muthukumar, Menber (A)

Shri Krishan Pal Singh
S/o Sh.Tika Ram,
under Sr,Adninistrative Officer,
Ministry of Defence, Go't,of India,
New Delhi, .
ee. Applicant,

(By Advocate Sh,C.M.Thapiyal )
.,

1« The Secretary,
Ministry of Defence,
Govt.of Indie, South Slock,Neu Delhi.

2. The Deputy Chief Administrative Cfficer,
Ministry of Defence,
C-I1 Hutment,
Dalhousie Road, Nauw Delhi,

3. The Sr.Administrative Officer,
~ Ministry of Defence, ,
| Govt.o® India in th= offices of
Joint Secratzry(Training)
and CA0 C-IT Hutmentis,
Dalhousia Road, N3y Dalhi,

«s. Aesponents,

ORDEZR (DRAL)

(Hon'ble Smt.Lakshmi Suaminathan, Manbar (3)

Thié,appliCafion has b=an filed undar Section
19 of the Administrativs Tribunal Act challsnoing the
ordzr déted 27.1é.1995 issued by the faspcn#ents
terminating the servincses pf the applicant as casual
labourer with effact from thz data of expiry of one

month “rom the fdats of receipt of this order,{Ann,A 1).

2. ‘ Learned counsel had read Ann,A.1 order. Lzirned

1Y)

Ccounsel submits that at the tims when the applicant's namng
was sponsorzd hy the Employmant Exchange in 1984 there
Was no ragdirement of any educational aualifi cations

prescribad in the rslavant rules, Houavar, l2arned couns a2l

j%%;adﬁitS' that the applicant has given a falsz educatinnal
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l’ certificate, Me Further submits that a proper enguiry has

not been conducted by the raspondants before passing the

impugnad order dated - 27-12-1935,

K We have carefully considered the auernmpn*s

and argumengs of the learned counsel.

4, Im visu of the fact, that there is an admi=cion
on tha pgart oF the applicant, that he had nroducad “alse
though 4o ateld, /2 else
certificate/at’ é%o instanca of someboay/gﬁd had -annl5nised

for " '
/the same,” we find no merit in this aoplication, The
arguments of tha lsarned counsel for the apolic ant that
. a :
'since he is/poor narson and has to support a larqe faﬂilyv

G&BJthereFore,his lapses may bes condoned cannot be
- I'4 ' . .

o - accepted,

5. We also find from the impunned order datad
27-12-1995 that reasonable opportunity has hesn aranted
to thz annlicant to déand his case, In viau gof the
acts that he:has admitted FUrnishinq/;;lse certificats

the deciéion of the competent authority to terminate

his servicss cannot be faultad,

6. In view of the above Facts, this 0.A, is dismiss=d

at the admission stage,

' ‘kr - I \ ¢ “420\1/44?r
\ ‘ - \ %prjéf’ -
(K. Muthukumar) A (Smt.Lakshmi SyaminatHan)
Membar (4) Mambar (J)
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